
FIR No. 337/2020 

PS Kalyanpuri 

State vs. Rohit 

U/s 324/394/34 IPC 

21.11.2020 

This is a bail application of accused and received through official Email ID of the 

court. Reply has also been filed by the IO through Email. Application taken up through CISCO 

Webex Meeting App. from my Camp Office-cum residence as per directions issued by Ld. District 

& Sessions Judge (East) vide order bearing no.5760-5780/Judl.Br.East/KKD dated 27.10.2020. 

Present: Ld. APP for the State through V.C. on CISCO Webex App. 
Sh. SK Singh, Ld. counsel for the applicant through V.C. on CISCO Webex App.

SI Lalit, IO in this case. 

TO has filed reply which is not as per order dated 20.11.2020.

Arguments on bail application heard and the application/record perused. 

The allegations against the accused is that he alongwith co-accused caused injury to 
the complainant by some sharp object and committed robbery of his mobile. The allegations are 

serious in nature and hence there is no ground to grant bail to the accused at this stage. Hence, the 

present application of applicant/accused Rohit for grant of bail is hereby dismissed. 

Application is disposed off accordingly. 

I0 as well as SHO are directed to file fresh report as per order dated 20.11.2020 why 

Sec 392 IPC is not made out. 1O shall also file explanation as to why co accused Salman has not 

been apprehended despite the fact that complainant has specifically mentioned that co accused 

Salman resided in the same block as him. Put up on 25.11.2020 for explanation. Copy of the order 

be sent to 10 as well as SHO for compliance. 

At request, copy of this order be made available to the Counsel. preferentially on his 

email iD or else on his mobile number. ILd. Counsel for the applicant is further directed to file the 

original application with original vakalatnama as and when the court reopens for regular hearing. 

ATUL Digitally signed by 
ATUL KRISHNA 

KRISHNA AGRAWAL 

AGRAWAI Date 2020.11.21 AGRAWAL 1646:16 +053 30 
(Atul Krishna Agrawal) 

CMM (East). KKD. Delhi 

21.11.2020 



FIR No. 029759/2020 

PS: Pandav Nagar 

State Vs. Not known 

21.11.2020 

This is a Superdari application received through official Email address of the court. Reply has also been filed through Email. Application taken up through CISCO Webex Meeting App. from my Camp Office-cum residence as per directions issued by Ld. District & Sessions Judge (East) vide order bearing no.5760-5780/Judl.Br.East/KKD dated 27.10.2020. 
Present: Ld. APP for the State through V.C. on CISCO Webex App. Ld. Counsel for applicant through V.C. on CISCO Webex App. 

Record is perused and it reveals that applicant Sunil Kumar is the owner/rightful claimant of the vehicle bearingno.DLIRN 8185. IO has_no obiection in release of case property to the applicant. 

Keeping in view the report of IO and judgment passed by Hon'ble High Court of 
Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. I6055/2013 wherein inter- 
alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai Ambalal Desai and 
C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been re-iterated, the application is 
allowed. Concerned IO as well as SHO are directed as under: 

(i) to release the above mentioned vehicle to registered owner subject to preparing detailed properpanchnama of above mentioned vehicle and taking photographs of above mentioned vehicle from 
all possible angles including engine number and chasis number and file the same alongwith charge
sheet, 

(1i) to get panchnama and photographs of above mentioned vehicle attested and countersigned by 
concerned party as well as by registered owner and I0, 

(il) 1O however shall release the vehicle only after verification of ownership documents of 

applicant. 

Applicant shall also file an indemnity bond before the IO. 10/SHO is directed to do 

the needful. Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially on his 
email ID or else on his mobile number. Ld. Counsel for the applicant is further directed to file the 
original application with original vakalatnama and court fees as and when the court reopens for tally 

NIA ATUL KRISHNA regular hearing. 
KRISHNA AGRAWAL 

Date: 2020.11.21 AGRAWAL 16:45:37 +05'30 
(Atul Krishna Agrawal) 

CMM (East), KKD, Delhi 
21.11.2020 



E FIR No. 23186/2020 
PS: Pandav Nagar 

Uls. 379/411/34 IPC 

State Vs. Waseem @ Kadir 

21.11.2020 

This is a bail application of accused and received through official Email ID of the 

court from DLSA. Reply has also been filed by the 10 through Email. Application taken up 

through CISCO Webex Meeting App. from my Camp Office-cum residence as per directions 

1SSued by Ld. District & Sessions Judge (East) vide order bearing no.5760- 

5780/Judl.Br.East/KKD dated 27.10.2020. 

Present: Ld. APP for the State through V.C. on CISCO Webex App. 

Ms. Ifat Sultana, Ld. LAC for the applicant through V.C. on CISCO Webex App. 

Arguments on bail application heard and the application/record perused.

Accused is involved in several other criminal cases more than 25 in number as 

per report of 10. Considering the criminal antecedents of accused and facts of this case, there is 

no ground to grant bail to the accused at this stage. Hence, the present application of 

applicant/accused Waseem @ Kadir for grant of bail is hereby dismissed. 

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially on 

his email ID or else on his mobile number. One copy be also sent to Jail Suptd. Ld. Counsel for 

the applicant is further directed to file the original application with original vakalatnama as and 

when the court reopens for regular hearing. 
Digitally signed 
by ATUL KRISHNA 

KRISHNA AGRAWAL 

ATUL 

Date: 2020.11.21 

AGRAWAL 16:46:40 +0530 

(Atul Krishna Agrawal) 
CMM (East). KKD, Delhi 

21.11.2020 



E FIR No. 504/20 
PS: Pandav Nagar 

U/s. 392/411/34 IPC 

State Vs. Waseem@ Kadir 

21.11.2020 

This is a bail application of accused and received through official Email ID of the 

court. Reply has also been filed by the 1O through Email. Application taken up through CISCO 

Webex Meeting App. from my Camp Office-cum residence as per directions issued by Ld. 

District && Sessions Judge (East) vide order bearing no.5760-5780/Judl.Br.East/KKD dated 

27.10.2020. 

Present: Ld. APP for the State through V.C. on CISCO Webex App. 

Counsel for the applicant through V.C. on CISCO Webex App. 

Arguments on bail application heard and the application/record perused. 

As per the allegations, applicant alongwith co-accused were apprehended on 

the spot itself after they had committed robbery from the complainant. Prima facie, 

allegations appear to be well founded. Hence, the present application of applicant/accused 

Waseem @ Kadir for grant of bail is hereby dismissed. 

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially on 

his email ID or else on his mobile number. Ld. Counsel for the applicant is further directed to 

file the original application with original vakalatnama as and when the court reopens for 

regular hearing. 
ATUL Digitally signed 

by ATUL KRISHNA 
KRISHNA AGRAWAL 

Date: 2020.11.21 
AGRAWAL 1646:50 +05 30 

(Atul Krishna Agrawal) 
CMM (East), KKD, Delhi 

21.11.2020



D.D. No. 72A dated 17.11.2020 

PS: Pandav Nagar 

U/s. 41.1 (D) 102 Cr.P.C. 

State Vs. Hemant Kumar 

21.11.2020 

This is a bail application of accused and received through official Email ID of the 

court. Reply has also been filed by the IO through Email. Application taken up through CISCO 

Webex Meeting App. from my Camp Office-cum residence as per 
directions issued by Ld. 

District & Sessions Judge (East) vide order bearing no.5760-5780/Judl.Br. East/KKD dated 

27.10.2020. 

Present: Ld. APP for the State through V.C. on CISCO Webex App. 

None for applicant. 

Report has been filed, as per which Kalandra vide D.D. No. 72A already stands 

disposed off by Ld. Duty MM vide order dated 18.11.2020, in view of the arrest of the accused 

in other FIR cases pertaining to PS Madhu Vihar. Hence the accused is no longer in custody in 

the aforesaid kalandara. Even otherwise the application is legally not maintainable since Sec 

102 Cr.P.C. is no offence, for which this kalandara was registered. 

No further directions are required. In view of the above facts, since the present 

bail application is not maintainable, it stands dismissed. 

Copy of report of IO and this order be sent to the Ld. Counsel on his e-mail ID. 

Ld. Counsel for the applicant is further directed to file the original application with original 

Digitally signed 
by ATUL KRISHNA 

KRISHNA AGRAWAL vakalatnama as and when the court reopens for regular hearing. ATUL 

Date: 2020.11.21 

AGRAWAL 16:47:12 +05 30 
(Atul Krishna Agrawal) 

CMM (East), KKD, Delhi 

21.11.2020 


